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 Sat  ¥.  B.  Chavam:  I  did  make  an  @)  a)  A
 ony

 of  the  Ansutl  Re~
 effort,  but  I  did  not  get  any  coufizres-  ‘the

 yn  Ay
 Biectri-

 tion.  That  does  not  mean  that  I  got  cals  (India)  Bhs- this  further  information  without  my  pal,  fot  the  year  1908-06,

 pendins ichand  cea  Chandigarh  counts  and
 =

 =  toe Shri  (  yl  comments
 would  like  to  ask  a  question  —

 —
 =  uh

 Papers  to  be  laid  on  the  Table.

 32.32  hrs.
 PAPERS  LAID  ON  THE  TABLE

 NEwarainT  anp  Paree  Mrs  Limrren,
 Nepawagar,  and  Revirw  हर  Govern-

 rey  (i)  .A  copy  of  the  Annual  Re-
 port  of  the  National  News-
 eprint  and  Paper  Mills
 Limited,  ,»  and
 Review  by  Government,

 ditor  General  un-
 der  sub-section  (l)  of
 section  60A  of  the  Com-
 panies  Act,  l056.

 (Pisced  in  Library.  See  No,  LT-
 382/87.)

 ’

 [Placed  in  Library,  see  No.  LT-393/
 ial

 (3)  A  copy  of  the  Notification  No.
 §.O.  556  dated  the  Ist  May,
 1967,  under  sub-section  (2)  of
 section  I8A  of  the  Industries
 (Development  and  Regulation)
 Act,  95i,

 {Placed  in  Library.  See  No,  LT-
 394/67.)
 Minerat  Concession  (First  AMEND-

 ment)  Ruues,  ‘1967,
 The  Minister  of  Sicel,  Mines  snd

 Metals  (Dr.  chenna  Reddy):  I  beg  to
 re-lay  on  the  Table  a  copy  of  the
 Mineral  Concession  (First  Amend-
 ment)  Rules,  1967,  published  in  Noti-
 fication  No.  GBR  369  in  Gezette  of
 India  dated  the  18th  March,  1967,  un-
 der  sub-section  (l)  of  section  28  of
 the  Mines  and  Mineral  (Regulation
 and  Development)  Act,  1937.

 {Placed  in  Library.  See  No.  LT-
 163/67.)
 Norpicationvs  UNDER  THr  Exroer

 (Quatrry  Conrao:  anp  Inspection)
 Act,  1963,  erc.

 The  Minister  of  Oommerce  (Shef
 Dinesh  Singh):  I  beg  to  lay  on  the
 Tablo—

 (i)  A  copy  each  of  the  following
 Notifications  under  sub-secliow


